IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI

SPECIAL BENCH

COURT- IV

Item No. 108

IB-741/ND/2019
IN THE MATTER OF:
Brahm Datt Verma ...PETITIONER
Vs.
Four Coins Global India Pvt. Ltd. : ...RESPONDENT
Section
Under Section 33 (1) (b) (i)
to (iii) r/w Sec 33 (3) Order delivered on 01.07.2020
Coram;

SHRI P.S.N. PRASAD, HON’BLE MEMBER (JUDICIAL)
SHRI NARENDER KUMAR BHOLA, HON’BLE MEMBER (TECHNICAL)

For the Operational-creditor/Petitioner :

For the IRP/RP : :Mr. Brahm Datt Verma, IRP
Mr. Yashu Gupta, RP

For the Respondent/ Corporate-debtor

ORDER

Heard the submissions made by learned counsel for Resolution professional
Mr. Yashu Gupta and he submitted that the Resolution Professional has
complied with the Tribunal’s order dated 28.02.2020 in respect of application
seeking order of liquidation of the Corporate Debtor under Section 33 {2) of the
IBC 2016. The counsel for the RP has also submitted that the CoC has
approved the process of liquidation vide its meeting dated 08t February 2020.
We have gone through the contents of the application and also having heard
the submissions made by the counsel for the Resolution Professional, this

Tribunal is of the view that it is in the interest of justice, the application for
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liquidation the Corporate Debtor is allowed and Mr. Braham Dutt Verma,

Resolution Professional is appointed as liquidator.

The liquidatioh expenses has borne by the CoC and let the progress of the

matter be reported after three months.

List the matter on 30.09.2020. /

50~ | - CW;—

(Narender Kumar Bhola) (P S.N. Prasad)
Member (T) Member (J)

{Vaishali)



